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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 319/2023

In the matter of:

Rajesh Kumar ...Applicant

Versus

Govt. of NCT of Delhi & Ors. ...Respondents

COMPLIANCE REPORT ON BEHALF OF DELHI POLLUTON
CONTROL COMMITTEE WITH RESPECT TO THE ORDER
DATED 04.09.2023.

IT IS MOST RESPECTFULLY SHOWETH:

. That this Hon'ble Tribunal taken up the present matter on 12.05.2023 on the
basis of public complaint filed by Mr. Rajesh Kumar. Applicant has filed the

present application seeking various reliefs.

. That in compliance with the order dated 12.05.2023, DPCC had filed the
report through email dated 24.07.2023, which is available on the records of
this Hon'ble Tribunal.

. That after considering the report filed by DPCC, this Hon’ble Tribunal
further directed DPCC to verify the factual position regarding the period of
operation of the unit in question and alleged violation of environmental

norms by the Project Proponent.

. That, in compliance of the order dated 04.09.2023 passed by this Hon'ble
Tribunal a joint inspection of the site was carried out on 14.09.2023, by the
officials of DDA, MCD and DPCC. During the inspection it was observed

as under:
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a) That the premises in question is situated in Khasra. No. 34/17 & 24,

Ground Floor, (Landmark near Wine Shop) Village Samaipur, Delhi-
110042.

b) That at site Sh. Jayant Kumar S/o Sh. Chhote Lal R/o Khasra. No 65,
H.No. 155, near DTU-PNB Shahbad Daulatpur Village, Delhi-
110042 claimed to be the owner of the premises in question and
furnished an electricity bill in support of the same along with a

notarised partition deed and General Power of Attorney.

c) The area of the premises in question is about 775 Sq. yards out of

total area/piece of land of 3413 Sq. yards.

d) That the said Jayant Kumar had taken "General Trade/Storage
License" from MCD dated 18.04.2023 which is valid upto
31.03.2024 on area measuring 40 Sqm out of 775 Sq. yards. (Copy

of the said License is annexed herewith as Annexure ‘A’).

e) That during inspection, two telecom/mobile towers were found
installed in an area of about 30ft X 60ft. near the alleged shop and
situated within the premises of 775 Sq. yards.

f) That the owner Jayant Kumar failed to provide any concrete
information/valid proof to show that date of starting the work of
storage of metal scrap and its loading & unloading activity at the
alleged premises.

The MCD official present during the joint inspection,
informed that the MCD License is granted online and, in
this case, it was taken for the first time (as New License)
on 18.04.2023 and the same is valid up to 31.03.2024.
As enquired from the complainant Sh. Rajesh Kumar and
RWA president Sh. Virender Hooda, it was informed that
the first complaint regarding the nuisance was lodged
with Delhi Police on 29/09/ 2020.

Sh. Jayant Kumar claimed to have started the present

storage work at this premises in 2022 only. However, he

i zfailed to provide any documentary proof of the same.
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Therefore, the functioning of the store is presumed from
29/09/2020.

g) That it was further observed that towards the right of the structure in

the premises, a boundary wall has been constructed with brick work
in place of earlier broken wall/iron sheet structure. However, during

inspection no construction activity was observed.

h) That the store was used for storage/ segregation/ trading of metal

)

scrap. During inspection no scarp found stored in the shop and the
store was found to be vacant except for an old steel Almira. Some
leftover waste material/items viz 2 drums, a cycle, door etc. were also
found in the lying in open area near the shop. A condemned road
roller, shuttering work material like fatti, balli, iron waste material
was also found lying in front and side of premises. The open area near
the premises is also being used by others persons of the area to park

their trucks.

That no plant or machinery was found installed in premises of Sh.
Jayant Kumar. No industrial activity observed during inspection and
no pollution wr.t. noise/air/water was observed by the joint inspection

team.

That during inspection Sh. Jayant Kumar, owner of the premises/
shop informed that he had closed the shop/ work at this premises.
However, as per records he has not surrendered the license and has
not given any undertaking/declaration to MCD regarding closure of
the activity (which as per DPCC policy is covered under white
category). (The ownership documents as provided by Jayant

Kumar as annexed herewith as Annexure ‘B’ colly).

k) That as per the layout plan, in the residential Area, Pocket 1-11,

Sector-16, Rohini, an 8m road exists near the house of the
complainant and the premises in question. However, no such road
was found existing in the area. Copy of layout plan received from

DDA is enclo erewith.
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1) That it was further observed that there is a gap of about 2-3 feet
between the wall of the complainant’s house and premises in
question. However, they both fall under the same KHASRA. A small
broken boundary wall of about 2-4 ft also exists between these two

walls, which as per Jayant Kumar, was built by DDA for demarcation
of land.

m) That as per DDA official, the land near the premises in question was
handed over to DDA and still some part of land is under the control

of the Irrigation Department, Govt. of Haryana.

n) That the complainant has also provided a copy of letter dated
16.08.2018 issued by EE Store Division DDA to the Deputy Director
(LM). Rohini Zone, DDA wherein it was intimated that "...the 8.00
m R/W road along un-acquired/ built up area could not be constructed
yet because there is some dispute with regard to ownership of land at

site..." with the request to demarcate the land. DDA vide its letter
dated 28.07.2020 informed that work of boundary wall has been
stopped due certain objections raised by Haryana Irrigation
Department. The complainant has also provided copies of complaints

made to DDA regarding construction of said 8 mt road.

o) That during inspection, MCD and DDA officials have been asked to
provide the detail regarding the storage activity at the premises, to
provide the clarification w.rt. land & premises in question,
encroachment if any and present status of 8 mt wide road as shown
in the layout plan between the complainant’s house and premises of
Sh Jayant Kumar owner of shop premises. They were further directed
to ensure that no illegal activity is carried out in the premises.

That the copy of the inspection report along with geo-tagged
photographs taken during inspection and documents collected during
the joint inspection are enclosed herewith as ANNEXURE-‘C’

(Colly).

5. That, DPCC has sought information from The Commissioner (MCD)

regarding the period of operation, to provide clarification w.r.t land, its use,

=
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and the encroachment if any be removed. Copy of the letter dated 20.09.2023
addressed to Commissioner (MCD) is enclosed herewith as ANNEXURE ‘D”.

. That, DPCC has asked from The District Magistrate (North) regarding period
of operation, to provide clarification w.r.t land, its use, and the encroachment
if any be removed. Copy of the letter dated 20.09.2023 addressed to The
District Magistrate (North) is enclosed herewith as ANNEXURE —E’.

. That, DPCC has also asked from The Vice Chairman, DDA, regarding the
actual measurement of the plot and the missing road of 8m as per the DDA
layout plan of Residential block, I-11, Sec-16, Rohini, and action taken, if any,
in case of encroachment. Copy of the letter dated 20.09.2023 addressed to Vice
Chairman, DDA is enclosed herewith as ANNEXURE —F’.

. That, DPCC till date no reply has been received by from The Commissioner
(MCD), The District Magistrate (North) and The Vice Chairman, DDA.

. That with regard to imposition of Environmental Compensation, it is
submitted that, the Environmental Compensation is a tool to protect the
environment which works on the polluter pay principle. The Hon’ble National
Green Tribunal (NGT), Principal Bench in the matter of OA No. 593/2017
{WP (CIVIL) No. 375/2012}, Paryavaran Suraksha Samiti & Anr. Vs. Union
of India & Ors. directed to Central Pollution Control Board to assess
compensation against those accountable for setting up and maintaining STPs,
CETPs, and ETPs. The activity in the premises is of storing of scrap and thus
falls under White Category, as there is no industrial plant. There is also
apprehension of noise during loading/ unloading of material, therefore a
Show Cause Notice for imposition of Environmental Compensation of Rs.
50,000/ (as the units are only scrap shop) for white category units also issued
on 27.09.2023 as per EDC policy dated 30.03.2022. Copy of the show cause
notice dated 27.09.2023 is enclosed herewith as ANNEXURE —G’.

10. In view of the above, the present factual and action taken status report may

kindly be taken on record.

: f]_}
Sr. Environmental Engineer
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LD WHEPE AS the partlies hereto are the only co-owie rg
in the said land which is free fram all encunbrances,
Charge, or lien and the above mentioned parties now do not
want to keep the property jo!.ntly and mutually agree to
partition thelr shares in the joint property/land in writings
There are bemﬁitmm the co-gharers by this partition, which
moda of partition has been admiteed -mu"l:'-ma]lly by the parties.
So the parties taéi'-"th:ls doc ?_','mta have pa:‘titiomd the above

mamz:lmned properuy mm:q timnmlves. _

. ._‘___ln That the portion of thﬁ“ }e‘:amd meamiﬂg 1541 SceYdes @ppIoOXe
e shown in *GREEN mmm' in the p;l.an avnexed hereto (amnmm “aY)
. comprising of Swuadhi, roam,shed,asd cpew space,falle to the

shisre of the £irst party and is bounded as under 1

ool 3\
'c;f aha:m xallm ol Mm%waj Bhan
EAST 3 :mgmx&inpi’!,ssagff&'- Dradn
WEST ¢ Other's Land
that the FIFST PARTY shall hereafter be the absolute cwosr
of the said portion of the 'm.r.'o___pmxtyflﬂﬂﬂ-;.f ' .
2e That the portion of the land measuring 772 SgeYdss (appros)
shown in 'BLUE COLOURY in the plan annexed hereto(ANIEXURE *a%)
conp :::l.a:!.nq of open space £alls to the share 06 the second partys
and is bounded sg under 3

ORTH 3 Pﬂﬂiﬂ:}n of BMF_ )
par, £1i !Bt p

8 ito Sh. Surendra

SOUTH 3 Partiem of share faa.lh o SheJal Kishan

‘Third party heretos
EASYT ¢ Conmon passage & Draln

WEST

(13

Other's Land

That the SECOND PERTY shall hereafiter be the absolute mner-'_;jgﬁ_

the said portion of the propertyy
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3e That the portion of the land measuring 775 Sqe¥dse (Moprox)
shown in 'FED COLOWR' in the plan annexed hereto (AMmimsing $a9)
comp ~iging of open space, falls to the sha e of the THIFD
PAPTY  and bounded as under § ‘

MORYH 8 Portion of Sha-e fallen to SheSuraj bhan, Second

Party heratos

SOULH 3 Otherts Land

EAST & Dradn

WHET 3 Qthers's Land
That the!THITD PARTY' shall hersafter be the sbsrlute owner
of the gald portion of the property/lands
be That each party harsto shall hereafter be and remain
the abgolute ownar of his portion of the propc.‘a"ty T0 HOLD USE
AND ENJOY hls exclusive portion €ully competent to sell,
transﬁar or othorwise alienate the same indegpendantly without
any rioght, claim by the other party/parties ot 3lle
S5e That all previous dues and demande such ag house tax eta,
ralating to the gald property have been rutually settled and paild
Off by all the parties jointly. That in futwre if any Sues
vecurg relating to the previoug periodg the some shall be
peld off jointly. |
Gu Thut each party hereto can gat the portion ‘falling to
his shase of the gald propar-t:y/lgnd mutated in his name in
the land | avenue 'ecords, ard of the MCD Delhi, or any obher
suthor ity on the basis of this Partition B\eﬂ.
Te That esach party can apply for new mator alectriclty
connection in their names on the basis of tl‘;gl,a__ﬁartition Doode
Be That all the parties he-sto agrea an&ﬁdo by the fact
that the caman mwﬁ.qn shown and marked in ¥Yellow colour in
the plan amexed mmmmmw- zm*) ahau be mz ﬁxae
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water and electriclty billls etce. pertaining to the o ope ty, shall

-

ba pald by wach party to the respective authoritias with resgpect
to his sharee )

10, That each party hereto has taken the possegsion of the
portion of the property which fell to his sharas

ile That all costs of stampo and registration fee of this
partition deed bave ‘been paid by all the parties 4n equal shares.
1?.. That the value a;E the entire property is m.a*,agy.

as per the valuation reports Stmnp duty has been pald on

15y 12, 348+66 by after exanpting the share of e19,585434 P,

IN WITHESS, PAITH & TESTIMORY the it.i_l;:ut' partys second
party & third party have sat thedr hands to thig Partition
Deed ot Delhi, on the day, month and year fivst above written,
after understanding the contemts the eof fully, in presence of

the witnesses &

| Lo Predeant. &, §e. . Rorp Lad)
Ho ®1®  Tivmas, b
N Denlas. {
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or and el $the Electyic, gk and Severacs

= T uﬂply

ﬂnd other gervice in the sald propercy

riom  bhe

o The sH5id propeviy an vent o any persanis) o
=1 of the Ldl* propar by from thes Tenantis).
Fra Tor  ewesuts, Sign, pvesent and verufy ER S ik o

dopumenis,  ebo,  for selus in

srbaining o sole and tramsier

A v mj;ﬁu; glval 7
ald proparviy.

= T deposit a1l fees, Jdues, instalments, bhouse bax and  obher
charges Lo bl corcerned aubhoerities o ooy /our bahalf.
7. Ta sell, mortgage, gift transfer of the sforesaid property

Ldﬁldniﬂﬁ amount i Barnsst

anysns  and o receive Lhe =
ks angd present the

ney B0 @xecute the
e gris B obhe o the slhpar  concernad  and
the same recd. and tg admit the = Ahion thareot.

o or aiternative site in case  the
Abhority conoernad,

9. Te  apply and get the Cement/Bricks and other building
material for the construction or addition and alteration of Lhe
sald properiy.

1w, To pay all necessary dues and charges remaining or furihsr
oo the authority (e) congerned on demand.

T file any suwib complaint, petitian, vevision, written

*
& ow
Latement partaining too any matter of the sald properiy,

1%, Ta appoint and remove furiher asharmeytsl.
s sian and submit the necessary forms for cobbaining the

i of the said properéy in the office of e

sall e
competent aubhority.

-

e )
b To  apply  Tor arrangs muiatian, charges, entriss 1N ail
copcarneg  official re e in respect o .fnregaid praoperty as
may be desned appropr et ; )
Al
iS5 appiy for sals wmrmi%ﬁiwn sy MOC frome the concernsd

authmrity-

TG Gernprally  to do all acts, desds and things Ffor  melus  in
iy Aous | name (sl _t sy Aouy behalioin respect of my/ouwr  said
aLturnéj.may'HEQm?ﬁf}t and properv.

: Bl = : ) 1 ‘

cang all raj%a, deeds wpnd thinds dong @y /our waid abharoey
ahall bHe birmdivog oh mesws in all vespects IN W I TS NHEREUr?“
1/We have signed this SENERAL POWER D ATTORNEY, at Delhl f

14
oThD. 7/5/?9 in the pressnce u._ﬁhe following witnessesi-

WITHE
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BE A JISHAN 8/ SOFI RAM R/c 2 D DOF  NAGASR,
DELHI; herein ; le & FIEET BARTV...«AND. <« «SH. JAYANT
KUMAR S/o SH.CHI L RAo P D DAULAT FPUR, DELHI;

The expressions o7 b
maan and i lu it

their respecli

2l

il

Bt R Ly

bhe Pt paErity is the Dwr i possession of
BUILT O LAND MEASURTNG 775 B6.YDE. GUT GF KHASER
SYITUATED &7 VILLAGE SAMAL PUR, DELHI-&; Which i

IWNHERE S
e OPEN 8F
W28/ 17 &
Boupighsd as

EAST b APt
Il 3

MERTH  ow
BAUTH

SR .

AND . WHEREAR tHe parties mutiaal by agre

and  purche of  bie alaeve Lionsd property o S
RS, 1, 80,000/~ (RUPEES ONE L7 HTY THOUSAND DMLYy The  enbire
2 RER L Lhyer flirst ek T f

ceipt for  full
of the sale price.

T a5

coihsilderati mnla
the secand part
settlenent and [

-
e
Al
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NOW THIS AGREEMENT TO SELL WITHNESSETH a5 unpce

L That the
satd 6l proper iy

aE OE i i VETe]

e g L‘y (. L

L the

2 That ti‘l‘? SSTONG

all the s
said property from the azte executions af this : L
Firgt party -.=.ha.1-1 aok demand any amount from the zecond =
= Ea - i)
8 That the fir Eikls or iptarest
in Lhe @said prop sCbidd ﬂﬂfbf hak hwkin Ette
absdlute owner berby o L ATy

TR TITIR S .

“h s That the first party he LY Tl s
L roapsety under g8 i fser T @l 1 =ophes
such  as sale, sortgags, o1fb Fly e e
injucticons, attachmen Jﬂrﬁiv R S Y S
flaws, disputes, Jorer | SRt
g le e legel ;;g 3 i: G A O - e U

party anmg L7 it
Tirwlt parbty and b
e liable Lo fndes
e,

whola o in par bty
bl moweatile and
second sarby wilh ﬁkﬁtf

B That +the First pariy has not entered into
Agreement with anybody Tor the sale and transfer
propertys

B That all expenses of the sale Deed/Documents shall be paid
and borme by bthe sscond parvity-

T That whensver and wherevay the nvp%thaFion e fivst

=
party will reguired for the womplation of any @such aci»i e iie
s things regardimg the sald propertys wi bl Ees EL e
for bthe Same.

(e That all the dues, taxes and instalments if any  till date
shall be paid by the firet party and thereafter sheil be pald and
B vg by Bhe condparty.

2y That all the dues, denands, laass momay s red
inereement, hransfer v gnd/for any wiher charges o be lieved
thuvnaftvr vegavdlng bhe Ssid property shall be pgid  and borne
by the second parbly.

1G. That 1§ the first pariy violate and infrings the bevyms  and
ronditions laid-down in the agreement to sell; the sec and . parby
=hall be entitled %o get the said transs ictions  to complete
throwgh the court of law under the suit for Speciiic

at the costs and expenses of the first party.

. IN  WITHESSES MWHEREOF; both parties have signed  this
,mﬁ%afaumpnt te Saii atbt Dethi on the day, mand and  years  above

et wribisp in the presence of bhe ruanwx 1 Wi Ene

Efie

FIRST FAETY

SECOND PARTY _
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iR EEMENT T SELL

This Aareement to Sell is made at Delhi on this, ¢ .
BETWEEN:— JAI KISHAN S/o SH.GORI RAM R/c  2/5i-D, RODP NAGAR.
DELHI: hereinafter called the FIRST FARTY.....AGND.....SH.JAYANT
KUMAE S/c SH.CHHOTE LAL R/c VPD:SAHIBABAD DAULAT FUR, DELHI:
Fereinafter called the SECOND PARTY. p

The expressions of the first party and second party shall
mean and irncluce their respective hesirs successors and assions.

WHEREAS the first party is the owner and in  pessession  of
ONE BFEN SPACE BUILT ON LAND MEASURING 775 S82.YDS. QUT OF KHABEA
NOL.34/17 &% 24, SITUATED AT VILLAGE SAMAT FUR, DELHI-42Z; Which is=
bounded az undev:i—
EA&ST : DRATIN. & ROAD 15+ Ft.
WEST s OTHER'S LAND.
NOETH @ FORTION OF SH.BURAT EHAN.
SOUTH ¢+ DTHERPS LAMD,

AND WHEREAS both the parties have mutually agreed to sell
and purchase of the above menticned property  far a sum af
RE.1,80,000/-(RUFEES ONE LADT % EIGHTY THOUSAND ONLYD: The entire
consideration amount has been received by the first party from
the second party vide a seperate Heceipt for  full and final
=ettlement and nothing remains due out of the sale price.
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FOSSESSI0MNM LET TE=F= Tﬁs
T er,  IAL WIBMAN S0 SHLEDPD REM Ao 2/51-D, ROOP MAEaRE,
-TF]JI; rave boday dellveryed and handed ower She sgoteal  physios
“JﬂJ[ posspesicen of OHE OFEN SFACE BUTLT ON LAND MEASURTNE ? i
QUT OF KHASER HO 4717 & 24, SITUATED AT WVILLAGE  Si5a]
uELHI"#E; which iz boundsd as under -
: DRAIN. & ROAD 164 £t.
: BTHER'™S LAND.
o o PORTION OF 5H.SURAT BHARN,
HOUTH ¢ OTHER'ES LAND.
(HEREINAFTER CZaALILEDR THE FROFERTY) s
ibe  purchasey  BRLJAYANT  EUMAR &2 BH.GMHQTH L.l Bia
UFTT Ba T RamaDn palLaT FUR, DELMI; an the

IN WITNESRSES WHEREOF:-= 1 have signgd this Fosssssion Lebier
iy Einds i the presence of the Ffollowing wibnesses:
' 1¢igﬂ§“ &#ﬁﬂfi_t_:ﬂ;
W THESSES s — _ !
Lin FOSSESSTION HANDED GVYER BY:

FOSSESHI0N TAKEN OVER BY:

fut
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imERIE R FLIERE £3F & § OOEREET

Mo Al MEN BY THESE PRESENTS THAT /e, J6L  KISHAN B/
T RAM EB/o /51D, ROOP HEGAR, DELMI) hereinalter called Lh
: TE do heveby  appoint, rT L, e b a1yl comshil e
WT O ELUMAR S/a SHLCHMHEDTE LAaL /o VPO:SEHIBARAD DEULAT  FUR,

mE omyoaly brue and bawfud GENERAL ATTORMNEY, to oo she
desds and things in my/our mams and onomy behalf

5 bhw Essoubant is Lthe owr and in  possessloan o f
ORE GFEN SUE BULLT O LAND MEABURING 5 S0, YRS, QUT BF  KMASRE

Bl Bk 1 wd, STTUATED AT YILLAGE SAMAT PUR, Wi o
el ricled as anderi—

AT : DEOIN.& ROAD 164 TL.

WEZT s OTHER®S -AMD.

POETIH y FPORTION OF SH.SURAT BHaM.

SOLTH ¢ DTHERTS LAND.

AN WHEREAS the Exedctbant do Beveby authorise
Bly  smaid  stbormey bo manage, oontrol and  supervise tl
i sroperty dnder his own signaturs and on bt d 1

P
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MNOW THIS GENERAL POWER OF ATTORNEY WITNESSES AS UNDER:—

: To manage, control. lookafter and supervise the above said
property may deems it and proper.

2 .To cunStruFt, renovate or rebuilt the said property as per
sanctianed plan issued by the authority concerned, if necessary.

By Tg apply for and aget the Elsctric, water and Sewerage
caonnection and aother service in the said property fram the
authority concerned.

4. T let cut the said property on rent to any personis) to
realise the rent of the said property from the Tenantis).

9. Te executs, sign, present and wverify &ll such papers,
documsnts, etc. for melus in ny/our name and or my/our -behalf
partaining to sole and transfeér of the said property.

G To deposit all fees, dues, instalments, house tax and ather
chayges to the concevnsd aufharztxwﬁ an my/our behalf.

¥ To sell, mortgags, gifil transfev of the afarega;d property
too anvong  and to receive the conslderatzan amaunt of aarnest
muney (o execute the proper deeds and documents: and presnnt the
same or regn. in the office of the Sub—RPg1strar cnncerned and
get the same read. and to admit the érecuflon tharaof. '

8. Tz rer91ve thp compuﬁﬁatlan ar albevnatxve 91ta inm casc the

By Too apply and get Lhﬁ Cemant!tr1cPs «nﬂ\ mther bui lding
material for the constructiah or adﬂitlan and gﬁtératlan =f  the
said properby. i : at i ety

10. T pay all necessary dues ane charges rema@hlnu ar further
to the authmrity () cancernsd an demand. fopd :

14 . Ta file any suit camplaint, pet1txdn;: f@yision, %ritten
statement partaining to anmy matter wf the said whﬁnevty. %

1%, Te appoint and remove further attnrnﬁyte)q zﬁ\{ .

ER ; | I

134 Toe =ign and submit the neLesaary fﬂrmg {nrihubta1ninm the
zale parmissicn of the sa;d prepérty ing tHe p$f1ce of the
competent authority. AV il X

\

i4. To apply Tor arrange muta&zmn,_rhargeﬁ, hﬁﬁtrxem in all
coencerned official records in respect ﬁf afmr#ﬁald\ prupEﬁty as

may be dzamed appropriabe. , y 0 ,\:n\ AR

1%, Ta  apply for sale p@rmisaian a?INﬁE% fwi ?-the cﬁﬁg@rnad
authority. i ¥ , 1,\', 1

3 y
16. Generally to do all acts, déedg and hhimga\lfor me/us in
my/our namef(s) on my/our  behalf in respeﬁm \\ my/cur said
attorney may deems fit and propey.

atbornay
: meFEDFa“
ihﬁ qn this

Aand all acts, deeds and bhinas dD“E‘m,,\
shall be binding on me/us in éll re e ts 4&&;
I/We have sidned this GENERAL: POWER “OF AT
DTQ,ﬂ Hﬁﬁjﬁgﬁu_ in the preﬁehce of the fallowb_

WITNESSES:
i.

i e i P ¢ T e
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IT/We,  JAT  KISHAN 8/ 8H.GOFI RAM B/o 2/51-D, ROOF  NAGAR,
DELMHI; have received a sum of RS.1,80,000/-(RUFEES ONE LaS &
EIGHTY THOUSAND ONLY): SH.JAYANT HUMAR S/o0 SH.CHHDOTE LAL R/o
YFPO:SAHIBABAD DAULAT FUR, DELHI: in respect of sale of ONE OFEN
SFACE BUILT ON LAND MEASURING 775 S@.YDS. OUT OF KHASEA NO.34/3i7
& 24, S5ITUATED AT VILLAGE SAMAI PUR, DELHI-4Z:; Which iz bounded
as underi-

EAST : DRAIN. & ROAD 16% Pt.
WEST ¢ OTHERE'S LAND.

NORTH 3 PORTION OF SH.SURGT BHAN.
SOUTH : OTHER'S LAND.

Mow the details of payment are as under:—

i Fs . 45,000/~ (Rupees Faurty Five Thousand aonly) Vide Fay Order
MNo.001842 Dtd.&.1.1922 drawn at Oriental Bank of
Commerce, Pehlad FPur Banaer, Delhi-4Z.

2 Fs.45,000/-(Rupees Fourty Five Thousand only)? Vide Pay Order
Mo, 001850 Did.&.1.19%% drawn at Oriental Bank of
Commerce, Fehlad Fur Banger, Delhi-4Z.

& Fe.d4%, 000/~ (Rupees Fourty Five Thousand only? Vide Pay Order
No. 001851 Did.6.1.199%9 drawn at Orviental Bank of
Commerce, Fehlad Pur Banger, Delhi-—-42.

. Rs.45, 000/~ {(Rupees Fourty ‘Five Thousand only) Vide Fay UOrder

Mo, 001852 Dtd.6.1.1992 drawn at Oriental Bank of
Commerce, Penlad Fur Banger, Delhi-<2.

Total Re.i,B0,000/-(Rupese One Lac & Eighty Thowsand only?

IN WITNESSES WHEREDOF:— I/We have signed this Receipt at
Delhi on  this, e in the presence of the following
witnesses:~ b T 1 T =

WITHNESBES: -

ir
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POSSESS IO LETTER

I/We, JAI KIBH&M 570 BH.GOFI RAM R/o 2/51-D, ROOF NAGAR,
DELMI; have today delivered and handed ocwver the actual physical
vacant possession of ONE OFEN SFACE BUILT ON LAND MEASURING 7795
B0.YES.  GUT OF RHABEA NO.24717 % 24, SITUATED AT VILLAGE SAMAT
FUR, DRELHI-42; which is bounded az under:-—

ERAT 1 DRAIN. & ROAD 164 Et.

WEST : OTHERTS LAMD.

MORTH ¢ PORTION OF SH.SURAT BHAN.

SOUTH ¢ DTHER?'S LAND.

(HERE IMAFTER CALLEDR THE FROPERTYD

Lo its purchasey SH.IAYSNT KEUMAR S/c SH.CHHDTE LAL [T 8=
VPO : BARTRARAD DALLAT FUR, DELHI: aon the spob.

IN WITMESSES WHEREDOF:— I have signed this Possessicon Letter

an this £ in the presence of the following witnesses:-—
€ RS
EE“ i o
WrTNESSES: ~ r__ﬁ-ti~“Lgﬁﬂ‘L—=
1. FOBSESSION HQN%EE‘DVER BY:
e b

= FOSSESSION TAKEN OVER BY:
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ROW THIS GENERAL FPOWER OF ATTORNEY WITMESSES AS UND

li Po manage, contvrol, lookafter and suoervise the above said
property may deems fit and proper. =~

= s LATIURORR S : 5 :
iy To corstruct, renovate or rebuilt the =zaid property as

.

A - - ) 2 per
nctioned plan issued by the authority concerned. if Necessary

2. To  apply for and get the Electri
canpEcilion  and other service in the =
autharity concernsd.

y Water and Sewersage
2id property from  the

4. ‘ To  let cut the said property on rent to any  perscon(s)  to
reslise the rent of the said propeviy from the Tenank(s).
b= To  sxecute, sign, present and verify all such papers,

dhicuments, eho. for me/us in my/our name and or my/our behalf
partaining bo sole and transfer of the szid properiyv.

s To deposit 211 fees, duez, instalments, house tax and other
charges to the concerned guithorities on my/our behalf.

Tz T zell, mortgage; eift Sransfer o«f the aforesaid property
ta anyone  and bo receive the considevation amount of earnest
marey o gxecutse the proper deeds and dooyments and present  the
sameE  or regn. in bhe office of the Sub-Registrar concerned and
gEt the same regd. and to admit the executicon thereaf.

i}

B To receive the compensation or alternative site in case the
saig propeyby is acgquired by authority concerned.

9. To  apply and get the Cement/Bricks and other building
matsrial for the construction or addition and alteration of the
s=id property.

o, To pay all necesszary dues and charges remaining or further
by the authoriby () concarined on demand.

k1 T file any suit complsint, petition, revisian, written
tatenent partaining to any matter mf the said propeviy.

==

12, To appoint and remcve furbher attorney(sl.

13. Te sian and submit the necessary forms for obtaining the
cale permission of iths said propeviy in the office of the
competent authority.

Lebs Te apply for arrvange mutation, charaes, entries in &ll
comncerned official veoords in respect of afore=aid property as
may be deemed appropriate.

15, Ta apply for sale permissicn ar NOT  from  the concerned
authority.

16. Generally to do all acté, deeds and things for melus %q
my/our  name(s) on my/our behalf in vespect of my/ocur =said
attorney may deems fit and proper.

arnd all acts, deeds and things done my/our  said  attorney
shall be binding on mefus in all respects IN WITNESSES NHEHEGFt—
¢ at Delhi an this

1/de have sj d this GEMERAL FOWER OF ATTORNEY , .
TR, % apﬂ ﬁﬁ; in the presence of the following witnesses:—

LITHNEESES: .

i.
EXECUTANT (S52.




"?§§Dnaerned official records in respect of aforess
2

NOW THIS SENER FORERE OF ATTORNEY WITNESSES &2 UNDER:—

b T e
R P O j -
are SiamsmE i Ehe SNeua Wl g
e R iR pEyviEg the by et d ¢
| ¥ LI i
Tk amnsiomety e o rehui b e sasd g

e bl by Goncaresd,

b bied plah dss

il L‘.llji‘ll;.:
TS :

ANy d by

T a T 2 Said groper bty on rent o Ly
e ) (|14 S 1 - - O Ty - o - -
siza ! the rent of the said properdy from the
1L S R e . . 2 o= N
T ewellube, sighg ik oand  veriiy #1i such
gto.  for amd ey SO0y maEme anc oy my o

irving bo sole and

e bhee saild propee bz,

o e

To el l oy amrbdageE, Fobthe aforesaid
yiimeg  and L : gEiret iom amonarst oot waineﬁt

b executs B ropEr deeds and documsnts angd oresant bhe
e rEmne i B i theg Bub-~Regiztrar copcgrned  and
GE sade psgd. Lhe esvecubtion theven.

= To receive the compenssiicn or aliternative site in case the
saif property iz asguirved by authority concerned.

apply and gs Cement/Bricks and othsr building
oy bhe construac ‘mﬁ ar addition and alteration =of  the
i properhy.

e8Py dues and charges remsicing or Turbher
cayed o dewand.

ta, To pay all
T Lhe avthoriby () oor

4k T Tile ary swit complaint, patition, e igm, s ibben
stabement paréaining ta any mabbar af bhe said proparsiy.

iE, To appodnt and semove Turbher ablborneyisd .

18 Te  miagn and submit the necasiary fiarms for  abitaining “the
sale permission of the said property in the gfiice of the
competend authority.
'
EE To apply for arrvangs mutation, charges, entriss in  all
id property as

&v be deemed appropriate.
T apply for sale pevoisslon or MO rrour bhe  concErned
Thepw Ly

1. Genarally e o6 A1lF acts, deeds and © himgs  far  mElus Qo
my o nameled o mydour pahalf in respect of ay/our wald

abberney may deans Tit and proper.
prd all acts, deeds and things dine myfour ssid atborney
afiad) be Dinding medus in all vespsots IN NITNE SES  WHEREDF : -
1 /We have signed this SENERAL POUWER OF ATTOENEY, ait Delhi on this
DTD. ? iﬂﬁjgig f the presgnce of the fullwwing witnessesi™
™

WITNEGSES :

.
ATTI
WAL
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D

NOK THIE AGREEMENT TO SELL WITNESSETH AS UNDER:—

1'. That the first party has delivered vacant possescion of the
said property to the sscond party on the spot.

Lo .That the second party shall vzalise all the profits of the
ﬁald propeviy from the date of executions of this dgresment: the
first parity zhall not demand any amount from the second par by,

e That
in the sa

d property and second party has become its sale and
absolute o

ner and is at liberty to utilise the same in any

i 3

?he first party shall get no claim, title or interest
1

manners.

9. That the firgst party hereby assuwres the second  party  that
the properiy under sale is free from all sorts of encumbrances
such as sale, movtoade, gift, lien, decree, charges, court

injuctions, attachments, surety, sscurity, iitiagation, legal
flaws. disputes, notification, attachments, acguisitions and
there is nz legal defect in the title as a ownership of the first
party and if it is proved in whole or in part; otherwise the
firet party and Bie praperty both moveable and immoveable shall

e  liables to indemmify the secend party with costs and expenses
atc.
B THat the first pariy has not entered into any soris  of

Agreement with anybody for the sale and transfer of the said
praperiv.

B That all expenses of the sale Deszd/Documents shall be paid
and borns by the second party.

e That whenever and wherever the presentations; the first
party will required for the comnletion of any such acts, deeds
and things vegarding the said properiy; will execute and present
for bthe same.

B That all the dues. taxes and instalments if any till date
shall be paid by the first party and thereafter zhall be psid and
Boyne by the secondparty.

== i That all the dues, demands, lease MTNEY . unearned
increemsnt. itransfer fees and/or any ather chargss to be lieved
theveafter regarding the said property shall b2 paid and barne
by the sscond party.

10, That if the fir=t party viclate and infrings the terms  and
conditions  laid-down in the agresment to zell; the second party
=hall hes entitled to get the =aid transactions to complete
through the court of law under the suit for specific performance
at the costs and expenses of the first party. .

N WITNEGSES WHEREDF; both parties have signed this

Aoareement  to  Sell at Pelhi on the day, moﬁth gnd years above
firet written in the presence of the fallowing witnesses.

WITHESSES:
g, i FIRST FARTY 08

44 SECOND FPARTY
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DEED OF WrIp §

. e : b o ihiaD ] JRN T
This DEED OF WILL is made at Delhi on this,” ' - By:-
JAI KISHAM B/o BH.GOPI RAM R/o  2/51-D, ROOFP NAGAR, DELHI;

hereinafter called thz TESTATOR.

Life is shart and uncertain. God kpows when it may comes  to
ari end. Hence, I with my free will, with full consciousness
without any prezsure make this will, with my sound and disposing
mimd.

WHEREAS I am owner and in possesszion of ONE OFEN  SFACE
BUILT OnN LAND MEASURING 775 SQ.YDS. OUT OF KHABRA NO.34/17 & 24,
SITUATED AT VILLAGE SAMAL PUR, DELHI-4Z: Which iz bounded as
uncer g -

EAET : DRAIN, & ROAD 164 £C.
WEET : DTHER'S 1.AND.

NORTH @ PORTION OF SH.SURAJ BHAN.
SOUTH ¢ OTHER'S LAND.

I hereby bequeath that after my death the above mentioned
property shall go and devolve in the name of SH.JAYANT HUMAR 8/o
G L CHMOTE  LAL R/ YPDsSAHIBARAD  DAULAT  FUR, DELHI: %o the
preclusion aof all my other legal heirs successrs and assians.

IN CASE, if anyone raises any objection and challanges in
this will, the abjectian shkzall be treated as null and void in the
court of law.

IM WITHESSES WHEREOF:~ I have signed this Will, =on the day,
marth  arnd  years above flrst written in the presence of the
following wiltnesses: -

?fTNESSES:— r“]::;att}t:::‘

TESTATOR
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CEXEZUTANT 3 CSEN. ATTORNEY )

IGERERSEL. TSR OF AT TOEbaeEY

FEMOW  AlLL MEN BY THEZE FREBENTS THMAT I/We. JAI EISHAN &/0
SH.GOFI RAM RB/e 2/S91-D, EODF MNAGAR, DELHMI: hereinafter called the
EXECUTANT (SD ¢ dx  hereby appoint, nominate and constitute
SH. JAYANT  KUMAR S/a SHLICHHOTE LAl R/o VRO:;SAHIBAEAD DAULAT FUR,
DELHI: as my/our itrue and lawful GENERAL ATTORNEY, t= do  the
following acts, deeds and things in my/our name and on my behalf
as under:i-—

WHEREAS the Executant is the owner and in possession of
ONE OFEN SPACE RUILT ON LAND MEASURING 778 S8C.YDS. OUT OF KHASRA
M. 8717 & 24, SITUATED AT VILLAGE SAMAI PUR, DELHI-4Z: Which is
nownded as underi-

EAST : DRAINM.& FPOXD 164 Tt.

WEST : OTHERTS LAND.

NORTH ¢ FORTION OF SH.BURAI BHAN.
SOUTH 3 OTHER'S LAND.

AND  WHEREAS the Executant do hereby authorise snd empowver
the said attorney to manage, control and supervise the above
mentioned property under his own seignature and an behalf of said
the Executant.

Contd. . P72..

— U=
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I/, JAT KISHAM 870 BHOE0FD EaM RAco 2/51-D, EDOF  MAGAR,
DELHI do hereby zolesnly affivm and declare as underi-

14 That I/We shall not revoike ths Seneral Power of Attorney,
Aoreement (s) Will & Receipt stc. Which are exscuiaed by mefus
today .

= That I have scld my ONE OFEN SPACE BUILT ON LAND MEAGURING
T7E  OBE.YDS.  OQUT OF EHASRA NO.34/17 2 24, SITUATED AT VILLAGE
BAMAT FUR, DELMI-¢4Z: Whichis bounded as wunder -

EAST : DRAING& FOAD 167 Tt.

WEST : OTHER'S LAND.

NORTH @ PORTION QF SH.SURAT BHAN.

SOUTH : OTHER'S LAND. :

For & sum of RS.L.80,000/-(RUFEES DNE LAC & EIGHTY THOUSAMD
ONLY?: To, SH.JAYANT HUMAR S/¢ SH.CHHOTE LAL R/c VPO SAHIBABAD
DAULAT FUR, DELMI:

2 “That my/our legal heirs successors and assigns shall ‘not
3 E i ) RG] " -
laim ocver it in future "L,fgk}“::;“

DEFONENT(S) .

3
<

= o ; ik m ’1‘:}\35‘" AEralid et
Vevified at Delhi on this, 3 that the contents
of mysour affidavit ave true and coarrect to the best aof my/our

knowledas and belief. L}_#,_

DEFOMENT(S) .

VERIFICATION:~

W

o

s

e T e St W e FEC—— T
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CEXECUTANTY | CEEN. ATTORNEY )

SENERAL FPFOWER OF AOTTORREY

ENOW  ALL  MEN BY THESE FREEENTS THAT 1/We. J&I KISHAN @ S8/a
SH.GOFI RAM R/o 2/31-D, REOOF MAGAR,., DELHI; hereinafter called the
EXECUTANT(S) 5 do hereby appoint, nominate and constitute

SH.JAYANT KUMAR S/o SH.CHHOTE LaL B/« VFD:SAHIEBAEBAD DaAULAT FPUR,
DELHI; as my/our truese and lawful SENERAL ATTORNEY, to do the
following acts, deeds and things in my/our name and on my behalf
as under:~-

WHEREAS the Executant is the awner and in possession af
OME OFEN SPACE BUILT ON LAND MEASURING 775 SQ.YDS. OUT OF KHABRA
NO.34/17 % 24, BITUATED AT VILLAGE SAMAI PUR, DELHI-4Z; Which is
bounded as under:-
EAST ¢ DREAIN. & ROADIGS Ft.
WEST ¢ OTHER®S LAND.
NORTH ¢ FORTION OF SH.SURATS BHAN.
SOUTH : OTHEE'S LAND.

AND WHEREAS the Exscutant do hereby authorise and empower
the said attorney to manage, control and supervise the above
mentioned propeviy under his own signature and on behalf of said
the Executant.

Contd...PZ2..
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This

JAL  KISHA

DEED OF WILL

DEED OF WILL is made at Delhi on this, _7/1{99 Eiy 5 -
N 8/c SH.GO0PT RAM B/o  2/81-D, ROOP NAGAR, DELHT:

bgrednafter called the TESTATOR.

ig shiri and uncertain. God knows when it May Comess B
Hence, I with ny frse will, with full consciousness

Life
an  end, e :
without any prsssure make this will, uwith my sound and disposing

i |
>

mind.

-

WHEREAS I am owner and in possession of ONE OFEN SFPACE

BUILT ON L
SITUATED
under pe—
EAST
WEST
NCIETH
SOLETH

G

U TV

]

I he
Proer by s
SHL CHHOTE

AND MEARURING 275 SR.YDS. OUT OF KHASRA NO.34/17 & 24
AT YILLAGE SAMAT FUR, DELHI-42; Which is bounded

DRAIN. & ROAD, 16% Ft.

THER "3 "LABND .

FORTION OF SH.8URAJ EBHAN.

THER™S LAMD.

L4
Y

vaby bBigusath that after my cdeath the abowve ménhiwn&d
lial and devalve in the name of SHOIAYANT KUMBE B/:

[ £ 5 S

LAL, ol VPR BAHIBARAD  DOULAT  FUR, DELMI; o the

reclusion of all my other legal heirs successrs and assighs.

I A
This will,
cour e ol 3

Do 3/62:) 300327 Dk 2/ lis

SE, if anyone ralses any objection and  chal langes, in
the objection shall be breated as oull acd vedd in the
<
2t '

i ' 5
IN WITHESSES WHEREQF :— I have sidgned this Will, on thE]kday,

mionth  &nd
fmllowing

2o D37, i, Furs,

WIT TRSES:—

years asbove first written in the presence oFf 3 the
witnesses:— g

5{ /p’ ._7——9"—4'!-*-- L .
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T7Wm, J&Y  HISHAN s BHLEORT REAM Rla 2451-D,
DELMI: do hereby selemnly aflfirm and declare as wrde

I/We shall not revoke Lthe SGensvrsl
1 OWiil % Bepogipt eto.

are exenuted by

i That Tofasver sedlal m

PEE BROYDR. QuT OF K

SaraT FUR, DELHI-4Z;

EaST : DRAIN.& ROAD 156

WEST s OTHER'H LAND.

) s FORTION OF SH.BURAT BHAN.

SOUTH @ DTHER?'S LAND. ,

Far & sum of RS.1,B0,000/~(RUFEES SNE LAC & EISHTY THOUSAND
1¥3:  To, SH.IAYANT EUMAE 570 SH.CHHOTE LAL /o YPO:SAHTEABARD

CBAULAT FUR, DELHI;

g ONE ORE FLOT DB Landdd #EGER
AERS M, e v BITUATED &
sldm Dounded a8 wndae i

- Ft,

G- That mylour leaal helrs suo
claim over 1t in fubure.

DEPDNENTf%ﬁg

Werified alt Delhd on thiﬁ;ﬂ !ﬁ¥1sﬁ?; that ths contents
affidavit are Svue and corvect Lo the best of  mylour
ang belisf.
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JOINT INSPECTION REPORT

A joint inspection of the area i.e.Block I-11, Sector-16, Rohini, Delhi was carried out on
14.09.2023 by the officials of DDA, MCD and DPCC. Observation/findings of the inspection
are;

1)

2)

3)

4)

)

6)

The exact location of the premises in question is Kh. No. 34/17 & 24,Ground
Floor,(Landmark near Wine Shop) Village Samaipur, Delhi-110042 as per the electricity bill
of premises and it belongs to the Sh. Jayant Kumar S/o Sh. Chhote Lal R/o Kh. No 65, H.No.
155, near DTU-PNB Shahbad Daulatpur Village, Delhi-110042.

The area of the premises in question is about 775 Sq. yards out of total area/piece of land of
3413 Sq. yards. |

Sh. Jayant Kumar has taken “General Trade/Storage License” from MCD dated 18.04.2023
which is valid upto 31.03.20240n area measuring 40 Sqm out of 775 Sq. yards. (copy of
License taken during inspection and enclosed). Two telecom/mobile towers in area of about
30ft X 60ft. were also found installed near the alleged shop and in the premises of 775 Sq.
yards.

No concrete information/valid proof provided/shown by the owner regarding the start the
work of storage of metal scrap and its loading & unloading activity at the alleged premises.

The MCD official informed that the MCD License is granted online and in this case it has
been taken first time(as New License) on 18.04.2023 and is valid upto 31.03.2024.

As enquired from the complainant Sh. Rajesh Kumar and RWA president Sh. Virender
Hooda,it was informed that they have made complained against it to Delhi Police in
September 2020.

Sh. Jayant Kumar, premises owner informed that he had shifted the storage work to this
premises last year however not replied on the date/ month.

So, date of start of shop may be considered as September 2020.

It was found that in the right of the structure in the premises, a boundary wall has been
constructedwith brick work in place of earlier broken wall/iron sheet structure. However,
during inspection no construction activity was observed.

Alleged shop was used for storage/ segregation/ trading of metal scrap. During inspection no
scarp found stored in the shop and found vacant except an old steel Almira. Some leftover
waste material/items viz 2 drums, a cycle.door ete.found in the open area near the shop. A
condemned road roller,shuttering work material like fatti, balli, iron waste material found
lying in front and side of premises. Open area near the premises is also being used by others
to park their trucks.

Contd..2..

@




7)

8)

9)
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No plant machinery found installed in premises of Sh. Jayant Kumar. No industrial activity
observed during inspection and no pollution wr.t. noise/ air/ water observed by the joint team.

B

During inspection Sh. Jayant Kumar, owner of the premises/ shopinformed that he had closed

the shop/work at this premises. However, he has not surrendered the license of the premises

yet and has not given any undertaking/declaration to MCD regarding closure of the work.

As per layout plan of DDA of Residential Area, Pocket I-11, Sector-16, Rohini, 8m road
exists near the house of the complainant and the premises in question, which was not found
existing in the area. Copy of DDA layout plan received from DDA is enclosed herewith.

10) There is a gap of about 2-3 feet between the walls of Complainant house and premises of Sh.

Jayant Kumar. A small broken wall of about 2- 4 ft also exist between these two walls,
claimed as DDA boundary wall by Sh. Jayant Kumar. He has shown the documents of his
premises of area measuring 775 Sq. Yds. and further claimed that he has not done any
encroachment (copy of document of land/premises enclosed).

11) As per DDA official, land near the premises in question had been handed over to DDA earlier

while some land is still with Irrigation Department, Govt. of Haryana.

12) Complainant has also provided a copy of letter dated 16.08.2018 issued by EE Store Division

DDA to the Deputy Director (LM), Rohini Zine, DDA wherein it was intimated that

8.00 m R/W road along unacquired/ builtup area could not be constructed yet because there
is some dispute with regard to ownership of land at site...” with the request to demarcate the
land. DDA vide its letter dated 28.07.2020 informed that work of boundary wall has been
stopped due to objection raised by Haryana Irrigation Department. Complainant has also
provided copies of complaints made to DDA regarding construction of said 8 mt road. '

13) During inspection, MCD and DDA official were asked to provide the detail of start of work at

Jayant premises, to provide the clarification w.r.t. land& premises in question, encroachment
if any and present status of 8 mt wide road as shown in the layout plan between the
complainant house and premises of Sh Jayant Kumar owner of shop premisesand to keep vigil
to avoid any illegal activity in the premises.

The geo-tagged photographs taken during the inspection by the team are attached herewith.
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Most Urgent
NGT Matter

By Speed Post

— DELHI POLLUTION CONTROL COMMITTEE

:‘W DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
“; I* Floor, E Block, Vikas Bhawan-II, Upper Bela Road, Civil Line, Delhi-54
visit us at : http://dpec.delhigovt.nic.in

F. No. DPCC/CMC-V/NGT-0A-319220237 %) <¢— 015" Dated: 0 )7)-17

To,

The Commissioner,

Municipal Corporation of Delhi,

4™ Floor, Civic Centre, Minto Road,
Delhi-110002.

Sub.: Information fo be sought w.r.t. inspection carried out in compliance of Order passed by Hon’ble
NGT in Original Application No. 319/2023 on 04.09.2023 in the matter “Rajesh Kumar Vs. Govt.
of NCT of Delhi”.

Sir,

This has reference to the order dated 04.09.2023 passed by Hon’ble National Green Tribunal in
Original Application No. 319/2023 in the matter of “Rajesh Kumar Vs. Govt. of NCT of Delhi (copy
enclosed) regarding illegal scrap shop operated in non-conforming/residential area in violation of
environmental norms. (at Block I-11, Sector16, Rohini, New Delhi).

In compliance of the order passed by Hon’ble NGT, a joint inspection consisting of officials of MCD,
DDA and DPCC was carried out on 14.09.2023. During the course of inspection it was found that the
premises/shop in question has taken MCD General Trade/Storage License (copy enclosed) and was also
informed by DDA representative that as per the DDA Layout plan of Residential block, I-11, Sec-16, Rohini,
8m road exists near the house of complainant and the premises in question, which was not found existing in

the area,

In view of above, | am directed to request you to provide the detail of period of operation, to provide
clarification w.r.t. land, its use, and the premises in question, encroachment removed (if any)

This issues with the approval of Competent Authority, DPCC.

Yours sin

Encl.: As above.

Copy to:

I. The Deputy Commissioner, Municipal Corporation of Delhi (Rohini Zone), Sector-5, Rohini, New
Delhi — 110 085.

2. The Deputy Commissioner Licensing, Central Licensing and Enforcement Cell, Municipal
Corporation of Delhi, 21% Floor, Civic Centre, Minto Road, Delhi-110002.
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Most Urgent

NGT Matter
— By Speed Post
DELHI POLLUTION CONTROL COMMITTEE
-"i:a_i*-fﬁ:i DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)
St o . - . .
g 1™ Floor, E Block, Vikas Bhawan-II, Upper Bela Road, Civil Line, Delhi-54
visit us at : hitp://dpcc.delhigovt.nic.in
F. No. DPCC/CMC-V/NGT-0A-319/2023/ 3 [ £[. =) £ Dated: 5 [9)a3%
. To,

The District Magistrate (North)
DM Office Complex (Alipur)
Alipur, Delhi-110036

Sub.: Information w.r.t use detail and requesting to take necessary action w.r.t. Order passed by
Hon’ble NGT in Original Application No. 319/2023 on 04.09.2023 in the matter “Rajesh Kumar
Vs. Govt, of NCT of Delhi”.

Sir,

This has reference to the order dated 04.09.2023 passed by Hon’ble National Green Tribunal in
Original Application No. 319/2023 in the matter of “Rajesh Kumar Vs. Govt. of NCT of Delhi (copy
enclosed) regarding illegal scrap shop operated in non-conforming/residential area in violation of
environmental norms. (at Block 1-11, Sector16, Rohini, New Delhi).

In compliance of the order passed by Hon’ble NGT, a joint inspection consisting of officials of MCD,
DDA and DPCC was carried out on 14.09.2023. During the course of inspection it was found that the
premises/shop in question has taken MCD General Trade/Storage License (copy enclosed) and was also
informed by DDA representative that as per the DDA Layout plan of Residential block, I-11, Sec-16, Rohini,
8m road exists near the house of complainant and the premises in question, which was not found existing in
the area.

The exact location of the premises in question is Kh. No. 34/17 & 24, Ground Floor, Village
Samaipur, Landmark near Wine Shop Delhi-110042 as per the electricity bill of premises and it belongs to the
Sh. Jayant Kumar S/o Sh. Chhote Lal R/o Kh. No 65, H.no. 155, Shahbad Daulatpur Village, Delhi-110042,
near DTU PNB. The area of the premises in question is about 775 Sq. Yds. out of total area/piece of land of

.3413 Sq. Yds..

In view of above, [ am directed to request you to provide the detail of period of operation, to provide
clarification w.r.t. land, its use and the premises in question, encroachment removed (if any)

This issues with the approval of Competent Authority, DPCC .

Encl.: As above.

Copy to: )
{. The Sub-Divisional Magistrate (Alipur), Office of SDM (Alipur), Alipur, Delhi-110036.
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Most Urgent
NGT Matter

By Speed Post

2o DELHI POLLUTION CONTROL COMMITTEE

= DEPARTMENT OF ENVIRONMENT, (GOVT. OF NCT OF DELHI)

\!’j 1™ Floor, E Block, Vikas Bhawan-II, Upper Bela Road, Civil Line, Delhi-54
visit us at : hittp//dpee.delhigovt.nic.in

F. No. DPCC/CMC-V/NGT-0A-31922023/ )< 9_ 5w Dated: ,20]9 23

To,

The Vice Chairman (DDA),
Delhi Development Authority,
Vikas Bhawan, INA,

New Delhi-23.

Sub.: Information to be sought w.r.t. inspection carried out in compliance of Order passed by Hon’ble
NGT in Original Application No. 319/2023 on 04.09.2023 in the matter “Rajesh Kumar Vs. Govt.
of NCT of Delhi”.

Sir,

This has reference to the order dated 04.09.2023 passed by Hon’ble National Green Tribunal in
Original Application No. 319/2023 in the matter of “Rajesh Kumar Vs. Govt. of NCT of Delhi (copy
enclosed) regarding illegal scrap shop operated in non-conforming/residential area in violation of

_ environmental norms. (At Block I-11, Sector16, Rohini, New Delhi).

In compliance of the order passed by Hon’ble NGT, a joint inspection consisting of officials of MCD,
DDA and DPCC was carried out on 14.09.2023. During the course of inspection it was found that the
premises/shop in question has taken MCD General Trade/Storage License (copy enclosed) and was also
informed by DDA representative that as per the DDA Layout plan of Residential block, I-11, Sec-16, Rohini,
8m road exists near the house of complainant and the premises in question, which was not found existing in

the area.

In view thereof DDA is requested to provide the actual measurement of the plot and missing road of
8m as per the DDA layout plan of Residential block, I-11, Sec-16, Rohini, and action taken in case of removal
of encroachment( if any).

This issues with the approval of Competent Authority, DPCC.

Encl.: As above.

Copy to:
1. The Chief Engineer, Delhi Development Authority, DDA Office Complex, 1st Floor, Madhuban
Chowk, Sector-14, Rohini, Delhi-110085.
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Most Urgent

NGT Matier
— DELHI POLLUTION CONTROL COMMITTEE
T 1" Floor, E-Block, VikasBhawan-II, Upper Bela Road, Civil Lines, Delhi-110054
I'g Visit us at : http://dpce.delhigovt.nic.in
F. No. DPCC/CMC-V/OA N0.319/2023/ 2LV & F - E% Dated: gt}ioq} 2223

Subject: Show Cause Notice for impositionEnvironmental Compensation.

Whereas, M/s Jayant Iron Store, Kh. No. 34/17 & 24, Ground Floor, (Landmark near Wine Shop) Village
Samaipur, Delhi-110042(hereinafter called the addressee unit) was engaged in the activity of storage/ segregation/
trading of metal scrap since 2019, as per licence issued by erstwhile north Delhi Municipal Corporation. The said
activity falls under White Category as per the categorization of industrial activities.

And whereas a complaint was received through Green Delhi App complaining about violation of the Noise Rules
while loading, unloading, cutting and processing of heavy metal scrap which leads to significant noise pollution for
neighbouring residents and illegal dumping and burning of garbage on road sides/vacant land thereby causing Air
Pollution.

And whereas, Sh. Rajesh Kumar filed an Original Application before Hon’ble NGT which was registered as OA
No. 319/2023entitled as“Rajesh Kumar Vs. Govt. of NCT of Delhi &Ors.” and the Hon’ble NGT vide its order dated
12:05.2023 issued notices to Respondents no. 1 to 7 requiring them to file their response/ reply.

And whereas, in compliance to order ofHon’ble NGT dated 12.05.2023 a joint inspection was conducted by
DPCC and MCD on 10.07.2023 and subsequently on 14.09.2023by the joint team of DPCC, MCD and DDA in
compliance with the order passed by Hon’ble NGT from time to time.

And whereas, case of the addressee unit was placed before the Competent Authority in Delhi Pollution Control
Committee and who decided to issue Show cause notice for imposition of Environmental Damages Compensation.

Now therefore, in view of Hon’ble NGT directions and in view of the non-compliances mentioned above, the
Competent Autherity of DPCC keeping in view of the ‘Polluters Pay Principle” has decided to issue Show Cause Notice
for imposition of Environmental Damages Compensation (EDC) of Rs. 50,000/~ (Rupees Fifty Thousand only) on the
addressee unit for causing damage to the environment.

By way of this notice, the addressee unit is hereby called upon to Show Cause as to why the above said
Environmental Compensation should not be imposed. The reply, if any, should reach this office within 15 days from the
date of issue of this notice. In case of failure, it will be presumed that the addressee has nothing to say in this regard and
the aforementioned Environmental Compensation will be imposed without any further reference...

This is being issued as per the approval of Competent Authority, Delhi Pollution Control Committee.

To,

M/s Jayant Iron Store,
Kh. No. 34/17 & 24, Ground Floor,
(Landmark near Wine Shop)

Village Samaipur, Delhi-110042 (/

A

Copy to: _
1) Master File, CMC-V.

e/ e
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